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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 21% September, 2022. '

L. A. Bill No. 29 of 2022

‘A BILL FURTHER TO AMEND THE ANDHRA PRADESH (REGULATION
OF APPOINTMENTS TO PUBLIC SERVICES AND RATIONALISATION OF
STAFF PATTERN AND PAY STRUCTURE) ACT, 1994.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy-
third Year of the Republic of India as follows: - -

(1) This Act may be called the Andhra Pradesh (Regulation of Appointments
to Public Services and Rationalisation of Staff Pattern and Pay Structure)
(Amendmcnt) Act, 2022.

(2) Itshall come into force with immediate effect.

¥ 5 In the Andhra Pradesh (Regulation of Appointments to Public Services and
Rationalisation of Staff Pattern and Pay Structure) Act, 1994, in section 4, in sub-

section (2) after clause (f) the following clause shall be added, namely,-

“(g) to any appointment to be made in compliance with the decision of Council
of Ministers vide resolution CR No.60/ 2022, dated the 7" March 2022.
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STATEMENT OF OBJECTS AND REASONS

Kum. Jyothi Surekha Vennam, Archer, has been in the Indian Senior
‘Archery Team for the last 10 years and participated in 39 International :
tournaments and‘\'zvon 33 medals. She represented India and State worldwide
and held individual 10th Rank and Team 1st Rank in International Archery.
She has also been conferred with Arjuna Award in 2017. In recognition
of her contribution in sports field to the Country as well as to the State of
Andhra Pradesh, it has been proposed to appeint her as Deputy Collector

under Group-I Services in Revenue Department under Sports Category.

Therefore, the Council of Ministers resolved, vide Resolution
C.R.No. 60/2022, dated the 7* March, 2022 to provide employment
to her in a post in Group-I Services (Deputy Collector) of the State in

appreciation of outstanding performance.

The Andhra Pradesh (Regulation of Appointments to Public Services
and Rationalisation of Staff Pattern and Pay Structure) Act, 1994 prohibits
recruitment in any Public Service to any post except in the manner specified in
clauses (a) to (c) of sub-section (1) of section 4 i.e., selection by Public

Service Commission, Selection Committee or Employment Exchange.

For the purpose of giving effect to the above Council Resolution,
Government have decided to amend section 4 of the above Act of 2 of
1994 suitably. '

The Bill seeks to give effect to the above decision.
BUGGANA RAJENDRANATH,

Minister for Finance & Planning,
Commercial Taxes and Legislative Affairs.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE
ANDHRA PRADESH LEGISLATIVE ASSEMBLY. :

The Andhra Pradesh (Regulation of Appointments to Public Services and
Rationalisation of Staff Patt_ern and Pay Structure) (Amendment) Bill, 2022,
after it is passed by the Legislature of the State may be submitted to the

Governor for his assent under article 200 of the Constitution of India.

-

BUGGANA RAJENDRANATH,
Minister for Finance & Planning,
Commercial Taxes and Legislative Affairs.

2 BALAKRISHNAMAC_HARYULU,
~ Secretary to State Legislature.
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